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As rightly urged on behalf of 

respondents' c.insel Mr.Akhaya Mjshra 

that the only prayer sought for in this 

application by the petitioners was to 

oerrnit him to appear in the civ ii 

services preliminary examination for 
the year 1994. The Tribunal, by its ord 

directed on 15.4.94 that the petitioner 

be permitted to appear civil services 

examination scheduled to be held on 

26th June, 1994. The same was passed 

on hearing counsel for both sides. A 

no other relief is sought in the petitj 

the petition is disposed of accordingly 

in terms of the order passed or 15 .4.94 

V ICE --C9A IRN 

wo 
NEER (AD 	RiT IVE 

1eard tr• Jswini Kurnr Mishra 

for the petitioners afldMr. Akshaya K, 

Mishra for the Respondents on him a 
Mi Sc. 

copy of theapplication No.596 of 1994 

has been served. The sirrple prayer of 
	 c 

CJ\'. 

the petitioners in this Miellaneous 

Application is that only the resu1t 

of the preliminary exarninati:,r which 	 'b ' 

was held on 26th June 194 should be v- 
declared by the UP3C as has been directe 

in other matters that were disposed of  

on 3d October, 1994 in which a specific 
vacating the stay Qrder 	 \ty 

direction was given that the results of 

those petitioners should be declared 

s in the main application OA No. 199 of 1994 
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there is no order directing to 

withhold the publication of results, 

Union Public Service Commission 

had no rcsons whatsoever to withhold[ 

the results of the petitioners. Iit I 
because 

appear s 	Lthe applicants herein 

had approached this Tribunal fér a 

direction to permit them to appear in 

the preliminary exarninatijn on their 

own apprehension they have withheld 

the results as a blanket measure 

longwith Qqam whose favourLstay order 

has been passed. AS there was no stay 

order in this case, the UPSC should 

not have brffl= withheld the results 

of the petitioners. We are not for a 

moement, in a psitiofl to know whetheI 

they b.e advised to withhold the 

results of the present petitioners. In 

view of this position, there is absolut:elY 

no reasonfor the UPSC to withhold 

the results of the applicants herein. 

Mr. Akya Kumar Mishra for the 

respdents has stated that there is 

no cuch prayer made in the earlier 

original application. He wants jristruc jofls 

to be taken from UPSC to m8ke his stent 

on te Misc. Application. We find it 

qnJfy" 	to give 	opportuniiL 

It 
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for thU simple re5son that we have 

directed that the results of all the 

[ candidates who were permitted to apper 

in the preliminary examination should 

be publish6dg vacating the stay order. 

That being so, the UPSC has acted ofl; 

own, it is only necessary now that 

they should publilih the results of the 

applicantsccordingly. and we direct 

that kb2 If the results of the applica 

withheld, saire sesi43 be published 

within to  daYs from the date of receipt 

of a copy of the order. 

the MA is accordingly 

allOwed. 

A copy of this order shall 

be forthwith handed over to the learned 

counsel for both S1C. 

Sara.— 

Mr. Akshya KUrnar Mishra for 

ondents shall intimate the UP& 

gly forthwith 

Vice-Cha irmsn 

Membér(Admn.) 


